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Report on the visit by S. Jalaja, Special Rapporteur, NHRC to
Central Jail, Chandigarh on 16-9-2014

The Union Territory of Chandigarh is considered to be the best planned
city in India. Its people enjoy a high standard of living, along with high
per capita income, and.a high percentage of literacy. It, therefore,
follows that the only jail located there ought to be nothing less than a
Model jail. Many of the members of the higher judiciary, senior
Government officials and non officials have been visiting the jail in th
past due to its strategic location and easy accessibility. This time, the
purpose of my visit was to see whether a Model jail could function in
ideal conditions, with human rights as its guiding principle, or, whether
the Model Jail, Chandigarh, also have the saie€ infirmities w1th which
other central jails in the country seem to suffer from.

Jail profile and history The Model Jait, Chandigarh is unique in that it
is the only jail in the Union Territory which caters to the needs of three
States namely States of Punjab and Haryana and U.T., Chandigarh. Set
up initially as sub Jail in 1972 and upgraded as District Jail in 1975, it
was elevated in status as Model Jail equivalent to a Central Jail in
January, 1990. The affairs of the Model Jail.are regulated by the
provisions of the Punjab Jail Manual. |

The reputation of this jail as a high security Model Prison sutlered a
severe jolt with the sensational jail-break incident in 2004 in which three
persons accused in the assassination case of former Punjab Cliief
Minister Beant Singh, namely Jagtar Singh Hawara, Jagtar Singh Tara
and Paramjit Singh - and a "langari" (helper) Devi Singh attached with
them escaped the jail on January 22, after digging up a 100 feet tunnel.

A Committee, headed by former Delhi Police Commissioner R. S Gupta

was asked to inguire inio the incident. The Committes, in its Renort
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made 17 recommendations, including amendrx:%e;nts to the P-:ynj ab Jail
“Manual, in order to prevent the recurrence of such incidents. It has taken
several years for the jail to return to normalcy.

Land and infrastructure ‘

The Model Jail is situated in a sprawling campus of about 47 Acres of
land, out of which about 40 acres land has been set apart for agricultural
activities as well as for the construction of staff quarters. Buildings and
other facilities occupy about 10 acres. The prlsoners are housed in 17
barracks and 5 cells. The barracks include a separate Female Ward,

kitchen, dispensary and a separate barrack for adolescents. The
infrastructure in the jail appears to be adequate for meetmg the various
needs of the prisoners. o ;

Manpower 1

The jail is manned by staff numbering i25 that comprises of a
Superintendent and a Dy. Superintendent, 3 Assistant Superintendents, 8
Jail Welfare Officers, 94 Head Warders, ,:3‘ Warders, 3 Clerks, 2
Technical Masters, One Medical Officer, 2-1Pharmacists, 1 Drver, 1
Peon, 1 Turnkey and four Sevadars. Beéides these, 35 posts of
temporary Warders and 18 different posts of contmgency have also been
sanctioned to meet the security and ofﬁc131 1arrangements The Jail,

however, is very much under-siaffed. It was stated that the propesal for
creation of additional posts as per norms and R.S. Gupta’s Committee
recommendations has besn sent to the Chandigarh Administraticn for
taking up the matter with the Central Government for sanctlonmg new
posts. It is surprising that even after passage of nearly a decade afier the
jail break incident in 2004, both the UT Adrqzmst: ‘ation as well as the
Central Governmenl appeurs i be complac{{ﬁi about the security and
administration of the jail, especially’ when inadequacy of
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securzgi/supervzsonz staff has been pomted out as a contrzbutory factor

for the jail-break incident.

Jail capacity and occupancy

As against a sanctioned capacity of 1000 prisoners, the occupancy

Category Total || Male | Female
Convicts sentenced to R 1. 352 334 018
Convicts.sentenced to ST . . o
006 | 006 000
Under trials 306 290 016
— Under_ tr1q_l§_§95510n5 Commltted - ““"095_*"‘_j‘ ‘““*094 001~
| === e frials Sessions BLCIGT=—="=S0027=|F 002 |- 000"'—*—"‘
Under trial B. Class 001 00: : 000
* Children 004 | 002 | 002
66 || 720 | 037
- Total

reported on the day of the visit was 766, including 34 female prisoners.4

children (2 boys and 2 girls} are also residing with their motheérs. it is a
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matter-of relief to note that-by and large t there is. no over-crowdmg inthe

jail due to availability- of sufficient space for accommodatlng all' the
prisoners. Categories of prisoners reported art;, given in the box. A
special feature about the prisoners in the jail : 1s that, unlike in other
central jails in the country, the prisoners are more urbamsed and hail

from families with higher incomes. J
I
Under trial Prisoners :
Undertrials constitute roughly more than half oﬁthe jail population. On a
perusal of the data furnished by the prison adm}mxstratlo" it is seen that
out of 404 undeitrial prisoners, 58 have spent more than one year in the
jail; 8 prisoners more than two years and one pnsoner more than 3/5

years in jail; the rest between 06 months-1 year Rakesh kumar s/o

‘Sabarmal is booked w/5 302 and othier prov131ons of IPC/ATms Act. He

was admitted to the jail on 9-4- 2008. Those who have spent more than
two years include Nazir Khan s/o Ali Sher for allegedly committing
crimes u/s 302 and other provisions of IPC/Arms Act and admitted on 2-
8-12; Sanchit Verma s/o Subhash Verma booked u/s 302/Arms Act and
Sanju s/0 Charanji Lal also booked under 302¢and other sections under
IPC and admitted on 2-2-2011. It was stated th‘at undertrial prisoners are

regularly being produced before the courts and fthat there is.no problem. . .

of non-availability of police escort. Prisoners are also produced before
the court throngh video-conferencing. Fast track couris have been set up,
especially in rape cases to speed up trials. 7 he : percentage of conviction
in these cases needs to be assessed to fi nd out the zz?epact of these
measures ¥

Undertrial prlsoners have been segregated from convicted prisoners.
However, the anomaly in the classification of pmmners based on their
socio-econoniic status and living standards confn. ues to remain, despite
NHRC _ﬁpmmmﬂ it out as early as in 2005J"’”}.e Punjab Jail Manual

o j
ciassifics the prisoners into two categories i”/"l'l*;:y B &C classes. Better
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. facilities are provided to undertrial prisoners of B categoty- a§ per-orders. - . i
of the concerned Trial Court under sec.510 of the Manual, and to
convicts, by the IG (Prisons) of UT, Chandigarh. This arrangement
violates the basic principle of equality of all before law. The jail-break
incident of 2004 also point out to the adverse effect of granting such

privileges to prisoners. Commission may like to take a view in the
matter.

High Security prisoneérs

5 high security prisoners (3 convicted and 2 undertrials) are lodged in

the jail. However, no naxalite prisoners were present. I met some of the

high security prisoners. Gurmeet Singh 43 is convicted in a murder case

and. is_undergoing. life_imprisonment.-Balwant . Singh-transferred-from—-- - - -
Patiala Central Jail is facing death penalty. I have already mentioned in

my previous - reports the prevailing international thinking "on" death
penalty, pointing out that many of the advanced countries have abolished

it. In a civilised society there is no justification for death penalty, as it is
considered to be the ultimate cruel, inhuman and degrading punishrent.

Sanser Singh 59 and Lakhwentar Singh 42 are facing life imprisonment.

They had no grievances except that they are not being able to contact

their family members through telephone ‘This needs to be attendedﬁto SR
urgently. |

Foreign nationals

It was siaicd that five nationals from Nigeria anid one each from Israel,
the Czech Republic and Burundi are lodged in the jail for violation of
the provisions of the NDPS Act. Another prisoner, a Pakistan national, is
underge!ng a sentence for 5 years, with a fine of Rs.16, 000 for crimes
under sections 3, 4 and 5 of the Official Secrecy Act and sec.120 B/419

A

IPC and Secl4 (a) & (b) of the Foreigner’s Act. These cases need io be
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looked. into. in detail cdrefully to ensure. thati there..is- no:element of
bzas/dzscrzmznatzon/xenophobza against forezgners in the - lodging of

cases against them.

= — -y

Condition of prisoners

As stated, prisoners are accommodated in 17 barracks and 5 cells. The
condition of the barracks and cells was found t6 be satisfactory. All fans
and lights were stated to be in working conQition. However, there is
need to increase the number of exhaust fans in.crowded barracks. The
jail authorities agreed to do the needful in this regard. Further, prisoners
were being supplied all essential items like soaps, oil, tooth powder,
beddings and clothmg as per the provisions of the Punjab _]all Manual.
supplxed, the jail authorltles agreed to prov1de new blankets as
replacements, wherever necessary. L

I went round the wards and spoke to some of the prisoners. Manjeet
Singh Arora 57 is allegedly involved in a case' u/s 376 1PC. Prem Singh
and Sandeep his co- accused are involved in a kldnappmg case and have
spent 6 1/2 years in jail after their convxctron Chotu Ram allegedly
mvolved in a NDPS case has been transferred from Shlmla _]al] to
to!d that hrs case was bemg fa\.fnnrably con_51derecl. In case there 1S
nothing against it, his request fO‘ *ansfei could be acceded without any
further delay. Devinder Singh complained that hrs petition to NHRC was
not being forwarded by the pmnn authorities. Thrs may be done without
any delay. Nishat Sharma 31 was on hunger strike, protestmg against
alleged harassment by the police. He has been admitted to the jail
hospital and is kept under watch. I was told that he has many criminal
cases against him and he resorts to some tactics or the other periodically

{o capture the attention of r"gi,e; authorities and the media. The Lady
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- Medlcal Officer stated that his condition’ 'was stable. One. of the Jprisoners . -

named Mayyoti complamed that his case for ‘premature release filed in |
the High Court is pending. Jagtar Singh who came from Tihar jail has
spent 20 years in jail. He pointed out the direction by the Supreme Court
for his rehabilitation in the judgement relating to the case filed by him.

I also visited the old prisoner’s ward. Satpal Singh 71is suffering from
diabetes and heart problem. He carries a stent implant. His wife 68 is
also in jail for 1-11/2 months. Both are involved in -a dowry case.
Manmohan pal Singh 69 is also involved in a dowry case and has been
in jail for 7-8 days only. It may be pointed out that the Supreme Court
has recently issued directions regarding indiscriminate arrests being

made-under ‘the: Dowry Prohibition .Act. The cases-of senior citizens- -

to be carefully reviewed in the light of the directions regarding arresis

made under the Act. Gurdeep Singh 65 is booked-u/s-307 IPC and has-

spent a period of 2 months in jail. Mangeet Ram 65 who was a
government servant and is booked for misappropriation of Rs. 1 1/2
crore u/s 420 TPC. Laxmi Narayan 64 is involved in a NDPS case and
has spent 3 years in jail. Mohanlal Pith Singh 62 has spent 16 years in
jail in a case u/s- 302 IPC. His papers have been-sent for remission,
although ﬁ}idér"the "c'liféctions of the Ap‘ek"Couft'—lii*s.‘ case for remission is

complalnts. Regarding the 1duultl€b provided to them it was COI‘lﬁlmcd
that al} fans, including exhaust fans lights, and TV sets are functional.

Women Prisoners

The women prisoners numbering 34 are accommodated in a separate
ward. Besides, four children 1 w the age of six are also kept along
with their mothers. One of them is an infant. No pregnant woman was
present at the time of f' "i"i';e vard is somewhat congesied and inc

“booked under the relevant provisions of the Dowry Prohibition Act need” =~




toilets/bathrooms are not in good.condition andjneed renovation; there- ;.- -
were no exhaust fans in the wards. Despite) these .deficiencies, the
general maintenance of the barrack and hyéiene in the ward was
generally satisfactory. When the deficiencies w;;ere brought to the notice
of the jail authorities, it was stated that a separate block for
accommodating women prisoners with 150-250 capacity is under
construction. The building is almost complete with the finishing touches

being given.

I spoke to some of the women prisoners with '!é;mall children. Sarita 22
w/o Basant has been has a baby of 7 months wnh her. She is allegedly
involved in a case u/s 302 IPC. Mohini 24 w/o Dharam Singh has a 5
year boy with her. Meena 40 w/o Awdhesh has a'5 1/2 year girl with-her. -

" The women stated that children are béing “provided with facilities
including diet, health care, toys and créche fa01htles The cases against
these women with little children need to be analysed carefully to find out
the extent of their personal involvement and see whether their continued
presence in the jail is necessary. As far as women undertrials are
concerned, their cases ought to get priority in the sanctioning of legal
aid, legal counselling and production before courts.

Theéﬁiﬁex Court has givén comprehensi'véﬂd_iré'ctions regarding the care
of women and "hlldren lodged in jails in RD*Upadhv vy Vs State of -
Andra Pradesh: :» Civil Writ Petition No. 559 of 1994 These directions
ought to be cumphed with both in letter and spirit. Although their
physical comforis have been taken care of, it lS necessary {0 ensure that
their mental weli being also receives attention. Unhke the male prisoners
they remain locked up within the enclosure ' of their wards. Women
convicts and undertrials are seldom segregi"ated Very few women
participate in vocational activities. Lomputcr training is usually reserved

ey e
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for young men. Scparate cultural activities arc not usually encouraged
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. within. their enclosure.- Places' of worship .ate_ located. outside.the . .. ..
women’s ward. Some of the women activists-have suggested that women -
should be asked to make rotis for the prison population which would
ensure their participation in jail activities Educational/vocational/group
activities need to be encouraged so that their self- worth is enhanced.
Children should be allowed to play in the open air. Their health and diet
ought to be carefully monitored.

Mentally ill prisoners
12-13 prisoners were reported to be suffering from psychiatric problems
due to drug addiction. It was stated that Psychiatrists from PGI

‘Chandigarh visit the jail on fortnightly basis and treat the prisoners.
. --SGI'JOUS cases.are adm1tted in_the Psychiatrlc Ward of the Institute o

'Custodial deaths /rapes/violence

Jt was stated that there was only one custodial death in the last three
years and was stated to be due to natural causes. Surinder Kumar
Vermani S/o Kanwar Bhan Verma died on 13-12-2013 at the GMCH, -
Chandigarh. The death was investigated by the Judicial Magistrate First
Class. The Inquest report along with the final report has been sent to the

* NHRC vide letter no.7282 dated23-09- 2014.

No case of s'ape or any custodial v1olence was reported in the jail in
recent times.

Escape of prisoners/jail break

As pointed out earlier a sensational jail -break was reported in the high

Police Cnmmissmner RS (;rupta was asked to mqu;re into the incident.
An inquiry by the Committee pointed out the connivance of the staff in
providing he acoused necessary facilities and overlooking iailbreak
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indications: The.committees .sugge,st_i0.1.1S.-«':in*t'ﬁ:r:alrii&:inﬁl;uﬂd“e!'mjf..:; N SR
strengthening of supervisory command and control by @ppointing a |

whole time |G (Prisons), development of intelligence, laying down

proper inspection formats, abolition of B and C i(l:ategories of prisoners,
strengthening of personnel management, adopti%)n of latest technology

and constructing a new contiguous Jail-cum-Court Complex.

Basic amenities 1

+

Water siipplv and Sanitation

Pipe water supply to the jail is made by the}Municipal Corporation,
Chandigarh both in the morning and evening. ll’.ﬁhere are also two tube:
wells instalied in the jail-one for irrigation purposes -and the other for -

supp_ly of drinking water. Water supply is maintdined in the jail with the
help of two. storage tanks of 20,000 and 60,000]capacities. Aqua Guards__
have been instalied in all the barracks. Besides,) a water cooler ‘isalso
available. ‘ |

' )
The jail authorities confirmed that 92 bathroon%s and 112 toilets have
been provided for use by prisoners and that all are in working condition.
On inspection, it was found that their condition is satisfactory.
Power Supply N ; o
| I
Power supply was stated to be reguiar aind rd)ulnd the clock. Back up
support is provided by a generator of 500 KVA}which is functional.

Food supply

|
The condition of the kitchen in the jail is satisfactory. Cooking is carried
out with the help of LPG stoves. Water supply !to_ the kitchen is provided

by a tube well. . ! |

)
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‘the Punjab Jail Manual. The diet of the prisoners is worked out on
calorie based calculation costing approximately Rs.35 per day per
prisoner which is very low when compared to current prices of food
materials and the rates prevalent in other states. One of the complaints
received from the prisoners was that vegetable dishes are seldom
included in the menu. The jail authorities clarified that vegetables are
indeed included in the diet from time to time and more so during winter.

Vegetables from the agricultural field in the jail-are utilized, especially -

in winter. It is not clear why vegetables are in short supply when nearly

- - 40 acres of land has been earmarked for agr icultural activities of the

jail. On mspect10n it was found that a soya dish was included in the

« -Food supply is provided to the prisoners as.per the norms laid-down in.. . -

—place.-.of - vegetables -on. the_day. .of-the .v.1s:t.q_Jal.l..author.ltles_ought_tg.-.. S

include vegetables at least one time in the diet of the prisoners. The State
Government of Kerala, after- amendments to the Jail Manual, has
introduced a system adding variety and nutrition to the diet prowded to
the prisoners. This could be emulated by the jails in other states.

Education'

An IGNOU Study Centre which offers 13-14 courses was started on 16"

' -November 2014 Innthe -jail for those inmates who wzsh to—zmprove thelr

educational gualifications. Activities of this Centre, although were
suspended after the jail break incidont in 2004, have been re-activated in
2006. Teaching is also done through prisoners who volunteer to work as
{eachers._lt was stated that 110 numbcers of prisoners (108 male and 02
female) appeared in different examinations under the aegis of the Centre.
Adult Education is also provided to the female inmates with the aid of
prisoner volunteers. This facility will alsc be extended to male inmates
very shortly. Being a Model Jail, the authorities ought to aim at 100%
literacy amongst the prisoners. A deiaifed program ought to oe drawn
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- Jail Hospital

According to the Superintendent of the jail proper,‘medical facilities are
provided in the Jail Dispensary, set up under the charge of a Medical
Officer and for whose assistance two regular Pharmamsts and three
Dressers are posted. One LMO v1s1ts the jail on call

Med1cal spec1allsts a Dental Surgeon and other; spemallsts are clepu
for check up of prisoners from General Hcspltall(GMCH) & DG
Chandigarh. On medical advice the prisoners ar¢ sent to govemment
~hospitals for check up and treatment;-as-and when required; at o
T Tgovernment expense. A Dental Unit has also beg:n setup in Rt R L)) R — i
Dispensary which functions twice a week. Drug de Addiction
counselling sessions are also bemg held for the. beneﬁt of the prisoners. .

Diagnostic facilities are available, including an ECG machine, Oxy-
meter and.other equipment, except:X-ray machine; which needs to be
installed without any further delay. The Dispensefry also has an
Autoclave sterilizer, computerised dental chair ?lidwheel chairs.
Blood/urme samples are collected by the collectlcr}__cegl_gr_e opened by the

Government Multi-speciality Hospltal An ambulance is‘available for -
emergency use. Avaiianbility of medicines was 1eported as ade

Only two beds are available in the Dispensary. lAn Isolation Ward has

I T

also been set up. No separaie ward for women pr isoners is available.
was informed that a full-fledged hospital is not]: s,g:t up in the jall

premises, as facilities are available in nearby government hospitals. The
jail also has access to PGI Chandigarh. {

l
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- Two-cases of HIV/AIDS are, bemg treated at PGI, Chandigarh. It was
stated that regular screening is bemg carried out for detection of cases.
The inmates are made aware about HIV/AIDS and regular counselling
from AIDS Control Society is being provided to them. Blood tests of
inmates have also been conducted for ascertaining the HIV status of the
inmates. Hepatitis- B&C screening camps are also being
organized. Chronic diseases are being treated by the Specialists from
PGI Chandngarh No case of TB/Malaua has been reported

Vldeo conferencmg

Video-conferencing facility is available in the jail. This facility was
started in November, 2012. I was informed that on the average 60

..prisoners.appear before the.courts swith its help The. Jall authorities_ ____ . .__

claimed that 40-50% of the under trials are produced before the courts
through its medium. -

Legal Aid

A Legal Aid Cell has been established by the State Legal Authority,
Chandigarh and is functional since November, 2001 to provide free legal
assistance to needy prisoners. It also provides daily legal counselling to

prisoners.91 prisoners have been prov1ded legal-ald by the Authm ity
between 01-01. 2014 to 31-08-2014. ' AR

'Lok Adalats

It was stated that Lok Adalats are bemg held on a monthty hasis. On the
average 5-6 cases are disposed of at that time.

Appeals filed-leaal assistance/surety

43

i

s. However, it was reporied {h

It was stated thai iegal assis‘a ce is provided to prisoners
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‘prisoners have not-filed appeals against.their coniv;ctlon The: Jazl TR

authorities should take a proactive stand in prowdzng legal counsellmg

as well as legal aid to those prisoners to enable them to file thelr appeals.

The jail authorities admitted that there were eight ‘cases of prz;oners

having been granted bail by the courts languishihfg in the jail for want of

sureties. These cases ought to be attended to imr;pédiately and ensured

that the prisoners secure their freedom without a%ﬁf further delay.

Parole |

Prisoners are allowed the facility of parole in te1ms of the Punjab good

conduct prisoners (Temporary Release) Act, ]962 Two paroles of 28/42

days in a year and one emergency parole of 14 days are also grantedto

L _prisoners when occasions warrant them._Of the two paroles e11g1ble~per* e
year, the second parole is granted if only if the ﬁrist one was completed
to the satisfaction-of the jail authorities: No case 0f over-stay -was
reported. It was, however, pointed out that the }fllgh Court Chandlgarh in
case n0.4147/2014 Harpreet Singh Vs UT Chax’}dlgarh has dlrected the
UT Administration the creation of-a statute for havmg a proviston for
refusing parole to prisoners . The Court appar ently took an adverse view
the case of a rape convict who was sanctioned parole 8 times in five

. years but absconded on the 8 time. and approached the. Court for : _ .
extension of the'parole granted tohim by the ; ahlauthorltles* | .

Although the IG (Prisons) was liberal in grantir".ig paroles, keeping in
view -he Jnservations made by the court, gra"-‘r::f parole is now strict]y

granted parole even in genume cases as the jazl authorztzes grant parole
only after getting a favourable report from the lcencemed Deputy
Commissioner of the district where the prisoner normally used to reside.

[V IV SRV

This procedure takes a long time for compietion in some cases. In fact it

— e m o o wa _;
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-was.reported that 150 prisoners had resorted to hunger. strike within the -
jail recently, protesting against the new policy.. .

Remissions

Keeping in view the recent judgement of the Apex Court on the issue I
was told that Remissions are not being allowed now. Commission may

like 1o take a view in the matter as it is observed that remission cases are

piling up in different jails of the country as the State Governments are
not taking any action on cases-récommended by the jdil authorities.

Telephone fa_cilitv

PCO facilities are available in the jail premises. Prisoners are allowed to
use the.STD_facilities to. communicate with their families The
conversations are recorded. The jail authorities have proposed for
approval the more liberal pattern-being followed-in Tihar jail. This needs
to be sanctioned at the earliest by the UT Administration. The Prisoner
Call System introduced by the Punjab Government in all Central jails of
the State is worth replication here, for it is simple to-operate, quick-and
efficient. |

Visitors-- R e

————

[T

ftis lmportant to al]ow prxsoners to com uni'oate-w-i-th- their immédiate

meet thelr fam;ly members once a week; under trial prisoners are
ailowed twice a week and convicts oncs & week to meet their families.

avallable for this purpose which looks somewhat congested. It was
stated tl‘at an additiona! interview room is planned to be constructed by

the U bngmeermo Department Drawings have been approved and the
tes are being prepared. The prisoners are also permitted to
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rephes/communlcatlons. o

Board of Visitors

Independent Boards of Visitors are set up in jails to ensure that the
members periodically visit the jails, ascertain the condition of prisoners
and advise on the improvement of the quality of prison management. A
Board of visitors has been set up in the Model jail too, which includes 13
non-official members; /f needs to be ensured thatithe Members of the
Board visit the jail periodically and the Board meets regularly to fulfil
the purpose for which it has been constituted.

- A

Library | SRS

A well equlpped llbrary has been set up in Model Jall Chandlgarh since
2001 where literary, legal and other general- books are made-available
for inmates. Around 6000 books are said to be available. Bemdes, about
30 newspapers are also being provided to inmates at the cost of the
Chandigarh Administration on daily basis. '

Recreational programmes

Regular entertainment programs are being_prgaiﬁized in the ngl for
relieving stress levels of the inmates. Accofdiné-”[0’--the'-jai]'-aiitho'rities a
music concert by pop sins-r Shankar Shawney was orgamzed recenthy
which was widely appreciated. - !-

It was further stated that  :nusic teacher has been appointed by the
Chandigarh Administration for music training df the jail inmates.

Sports

Prisoners are provided sports facilities in the jaii such as Volley Bali,
B ri 111nfr'm aﬂr{ Farr\m }(Lg Tak!p Tennis‘has recenﬂu been .
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introduced..A Gym is set up.and is fully functional. Children are: . .. -
provided tricycles, toys and other play materials. However no sports
Jfacilities are available for women. In the new Block coming up for

prisoners it needs to be ensure that adequate space is earmarked for
cultural and sports activities of women.

Religious activities

The prisoners are free]y a]]owed to practice their religion A temple a

Prisoners celebrate different festlval like Id, Diwali, Gurpurab,
Christmas etc together.

Spmtual Programmes are being orgamzed in the jail mclude lectures by

Brahamkumaris on- T every - Sunday

as well as spiritual lectures by the disciple ‘6fm§ﬁ_r'i“Assa Ram Bapu on

monthly basis.

A Course on Art of Living was organized in the Model Jail, Chandigarh

with the help of a reputed institute; this programme will be continued in

the jail for the benefit of prisoners.
The _inma_t__e;s';_(SfModei Jail, Cha_hdqi‘_garh areprowcje(i- ft;—r;z_i_ining in Yoga-& -
Meditation.” In' the vzar, 2006 a yoga camp was organized by the "
Chandigarh Yog Sabt::a. However, care should be taken to e:sure that
attendance to these lectures is voluntary; religious discourses should
cover the faiths of prisoners belonging to different coninunities.
TV - Five religious Cable T.V. Channels are shown to the prisoners
daily from 4.00 P.M. to 10.00 P.M under the orders of Punjab and
Haryana High Court Chandigarh. The channels also showld cover
programs for viewers of different faiths. The prisoners could aisc be
allowed to watch other prograims too to break their monotony. Good
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quality fibms_could be screened for the -benefit: of. prisoners,. including
women prisoners. ‘ |

Canteen facilities

This facility is available in the Model Jail.

Jail Factory

One of the important objectives of prison management is to keep the
prisoners occupied and gainfully employed. H’O‘\;&‘ever, this objective has’
not been achieved by the Model Jail. In fact the programs taken up are
somewhat disappointing when compared with th!:e‘dynamic programs

;Central Jail, Jagadalpur) [ S

A factory has been set up since the very mceptnon of the jail wherein
wooden and iron furniture are being made and supplied to the various
departments of Chandigarh Administration. The' modernization of the
factory is also in progress under which new machmes for making
furniture are proposed to be purchased. The startmg of new trades is also

in the pipeline.

One of the workers Hari Shanker Shah stated. that he gets around. Rs 60
per day as wages. It was'stated that the UT Gover"ment has fixéd -
remurerstinn at Rs 40 for unskilled, Rs.50 for semi-skiiled and Rs.60 for
skilled work It may however, be noted that a pooz er states like Bihar has
fixed prisuner’s wages at Rs.80/- for the trainers; 25.87 for semi-skiiled
workers and Rs.121 for skilled workers. The rafes need {0 be revised
upward. It was stated that Rs.1.5 crores have bée‘n generated by the
prisoners on this account. It was not clear whetf;ref the UT
Adminisiration has set up any targels jor income generation by

.p’, isoner 5, uf?f"’ ‘v‘v'!?ou'lef L}:c /uh is &'xffa‘y‘v‘ed to retain a por tion Of IC Sdt C
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-+ proceeds for welfare activities . It is also not clear whether 113" of the .

personal income (wages) generated by convicted prisoners is. being sent
to the family of the victim, as is a practice in other Central jails.

Workers complained that there is only one toilet in the factory where
more than 200 of them are working. This needs to be attended to

urgently.
Yocational Training

Vocational training of prisoners is very important not only in keeping
them physically and mentally engaged in some activity but also for
helping them to be gainfully occupied. Training in knitting is being

- - imparted-to-female prisoners by-an instructor-deputed-by-the Chandigarh --——--- -
" TAdministration. Jan Shiksha Sansthan, a voluntary agency is training =~ -~

male prisoners on scooter repairs and plumbing. Courses on refrigeration
and air- condltlomng for male prisoners-are-under process. —It—ls however, -
noted that the training taken up is grossly inadequate for meeting the

needs of both male and female prisoners, especially in a model jail like
Chandigarh. Thus, despite the steps being taken, there is need to

diversify and upscale vocational training and activities in the jail

Involvement of NGOs

Invo]vement of reputeﬂ NGOs in oreamzmg various actlvmes in the jail
is very important, as tiiey provide the much needed break from rigid
bureaucracy and help to create an informal atmosphere in which the
prisoners are able to give expression to their creative urges. They can
also provide the much needed social support to the inmates. In the model
jail, their services are utilized for counselling both male and female
inmates by the Sociologist/ Psychologist from NGO’s on social and

family problems of prisoners. The impact of this program needs to be
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be wzdened and strengthened

Drug De-addiction_program

It was stated that 4-5% of the prisoners are add1cted to drugs.; The jail
authorities stated that special emphasis has beenfpald on Drug De
addiction and drugs addicts are given regular couljlsellmg and
medication. A drug De-addiction program 1s runl with the help of three
“counsellots and two phy3101ans who visit the jail tégularly. The jail
authorities ought to do an impact assessment of tlfle program tp find out

its effectiveness. K
I

Inspectmns * o o

It was stated that regular mspectlons are bemg l:émed out by the
District and-Sessions Judge, Chandigarh. Besidesjudges from-the-higher
judiciary, including High Court judges visit theljail. Inspections are
stated to be carried out by the DC and SSP regulérly. Joint inspections
by the District and Sessions judge along with the DC and SSPT&I‘C"&]SO
conducted. |
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Complamts—— | T

| . ¥ |

~ Some ofithe* “prisoners complamed that there‘is-no proper comp]amt
redress mechanism in the jail. Their complaints) Illc!uded alleged
overcrowding in the ward where they are lodged lack of exhaust fans in
the wards, non functional watcr purifier, vegetables not bemg included
in their menu ,provision of only one set of cloth1l1g, supply of only one
bed sheet and the poor quality of blankets supplled to them. They also
stated that the time of 15 minutes aliowed for visits of family members
arcie takes tlIl’lé The Jail

t

- o

is too short and that sanction of p

€Ll
Superintendent stated that compiaint boxes have been kept at different- -
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places; besides grievances of the prisoners are also dealt with by-the =
visiting dignitaries. The prison. authorities need to take care of the above
complaints raised by the prisonérs and set up an effective/efficient
complaint redress mechanism. Prisoner’s durbar will help face to face

. communication between the officials and the prisoners.

Security

Efforts have been made in recent times to improve the security
arrangements within the jail. High Security prisoners are lodged in Cells -
constructed on the recommendation of the Burail inquiry committee.
Security is maintained by one company of CRPF. The CRPF manages
the outer security of the jail. A road has been constructed by the
Engineering Dept around the outer wall as per. the recommendations. -
contained in the inquiry report. All 9 towers are manned. A sum of
Rs.21 lakhs was sanctioned by the Government of India-for installation
of CCTVs. A control room has been set up for surveillance of the
cameras. 40 CCTVs have been installed, spread over security towers,
security cells and other points involving security. However, it needs to
be ensured that all the CCTVs function full time. Annual Maintenance
Contract (AMC) needs to be put in place (if not already done) to ensure
timely repalrs in cases of breakdown of the CCTVs.

Nolar Lighting

A solar power plant with a capacity of 100 KVA has been installed in
ic jail in July, 2013 with assistance from the Science and Technology
Department of the UT, Chandigarh. Solar energy ought to be harnessed

both for heating and lighting. Besides, cooking could also be based on
solar energy. The jail authorities claimed that there is saving in the jail’s

('.)

electricity bill. This Model Jail ought to be an example for other jails in -
the utilization of alternate energy for avariety of purposes.
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Budget. ... .. . . omdie
. ‘u

A budget allocation of Rs 2.8 crore has been made for the ]all thlS
financial year by the Chandigarh Admlmstratlona‘and is con31dered to be

adequate in managing its affairs.

Modernisation

As mentioned, a number of measures on 1mprovement of its functioning
were taken up in the jail on the recommendation of the R.P Gupta
Committee set up after the jail-break incident in 2004 which mclude
setting up of a high security ward with CCTV, strengthemng;prlson
management by providing additional staff (proposal sent; penﬂing for
sanction); introduction of new technology (computerisation: of ‘prison
management, CCTV cameras ‘control room, hightech gadgets etc),
additional security measures, including wiring the outer per_lr_r‘let_er of the
- outer-wall, clearing vegetation near the boundary wall, construction of a
motorable road on the periphery, rotation of pris‘oners from oTne barrack
to the other, conducting searches and raids, separéte rooms for the jail
Superintendent and other senior officials, constru;:tlon of a v151t0r s hall
near the outer gate, barricading the visitors hall, rooms for CRPF
personnel posted for guardmg the towers, ensurmg safety ofﬂthe
armoury, erection of two new gates, shiftingzof temple and: gurudwara to
alternate sites, a new Female Ward, modemlzatloin of the kitchen,
proposal for a new ward for agitationists, separate wards for educatioual
and cultural activities, proposai for 100% accommodation for jail staff
(yet to be implemented), quick disposal of pettyﬁases regu]ar
inspections and issue of Standing Orders by IG P;Trlson from time to time.

i

Jail Manual

! |
The Chandigarh Adminisiration has adopted the Punjab Jail Manuai in
April, 1997 The Punjab Government revised th Punjab Jail Manuai in
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1996 and while undertaking the revision of the Manual. they havetaken...=n ... |
into consideration the recommendatlons or suggestions of All.India )
Committee on Jail Reforms headed by Hon’ble Justice A.N. Mullah,

and, suggestions given by the different Committees and the directions

issued by the High Court, Chandigarh and the Supreme Court of India o
from time to time. '

The Hon’ble Supreme Court of India has récently' in case titled as R.D.
Upadhayay in C1v11 Writ Petition No. 559 of 1994 has directed the
Union of Indla to revise the Jail Manuals. The matter with regérd to the
revision of the Jail Manual has been taken up by the jail authorities with
the Chandigarh Administration for further taking up the matter with

* Punjab ‘Government. A new jail manugl-veeds to be-brought-out IR

reflecting the human rights perspective and the changing needs of prison
management m modern times.

Observatlons/ Recommendatlbﬁéﬁ- |

Although this jail was upgraded as Model Jail as-early as in 1990, it still
needs to impro\fe its prison administration and management in order to

fully achieve that status. In the last quarter century the concept of prison
administrationjhas undergone a sea change. The modern-day approach - -—-
towards those Who coitit crinie iS HOVE veformative than panitive. =777
However, it is often seen that all prisoners are considered as criminals hy

jail staff. As a tesult the treatment often meted out to them is cruel,

inhuman and discriminatory. Therefore, the biggest challenge before the

jail authorities is to bring about the attitudinal change in them by reguiar

or
training, sensitisation and constant monitoring,

1. Implementation of the Gupta Committee rﬂc"mmendatzsns

Although action has he.e.z; aken in respect of most of the

Gupta Committee, three key recommendations
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are yet to be.implemented namely, amendments 4t0 the Punjab-Jail -
Manual, abolition of categorlzatlon of prlsoners i“and sanctlon“‘of more
staff for improving the management and securlty of the jail. Al three
recommendations need to be taken up on priority.

2. Undertrials

Immediate steps may be taken to reduce the under trial population in the
jail. A monitoring system should be started for trackmg cases relating fo
under trials. Accounmb:lzty needs to be fived ov the DM/SP/Jail
Superintendent by mcludmg an item suitably in their confidential

records.

3. Scrutiny of cases

Cases relating to elderly prisoners and the female prisoners with children
need to be scrutinized quickly to find out the extent of their involvement,
for taking remedial measures.

4, Lok Adalats

Lok Adalat needs to be organized regularly. To make it more effective a
list of petty cases should prepared and background work done well in
advance, before the cases are placed before the court.

3. Legal Aid

It is often seen that lega'l aid 1s sanctioned.in a inindless manner, with

help of District Legal Authority legal counselhng an-u sanction of legal
aid should be made effective and purposeful.

6. Monitarine of cases

S€ u

A system for moniforing of cases should be put in place quickly,

i
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. posted in the jail ...

o s

The UT Administration ought to analyze the pending rémission cases
with reference to the recent directions/observations of the Apex Court on
the subject.

8. Prisoner welfare measures like timely sanction of parole, telephone

facility, and adequate time for meeting with family members need to be

provided quickly. Complamts of prlsoners need to be attended to with
‘out delay. |

9. Visitor’s Board

Inspection by the Visitor’s Board needs to be made meaningful and

_ _effective.. e -

10 Right to health

Postmg of a Lady Medical Officer (LMO)

A LMO should be posted full time in the jail Immedlately to take care -
of the day-to-day health problems of female prisoners and their children.
In case no LMO is available, at least a senior nurse { ANM) should be

e - . r———

Impreve'nent of the jall HOSpltal

While a

equ uate measures have been taken for scr eening and detection of
HIV/ A_ED.

S, "‘10dlC screenmg for malaria, TB, chronic diseases needs to

Screening for diseases

A system to be put in place for regular screening for TB/Malaria/and
chronic diseases like cancer .Each prisoner shouid be issued a Health

S
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card: and their health condltlon tracked on- the: ba51s of their; health
profile. ' :

Mental illnesses

A system for regular screening for mental illnesses with the help of
reputed institutions also needs to be put in place. Screening for mental
conditions other than drug-induces ilinesses may be undertaken with

their help. Mentally ill prisoners, after their 1dent1ﬁcat10n ought to be
transferred to' mental hospitals. : |

AYUSH medical facilities should be provided, especiaily to older

patients.

11, Improvements in the condition of women and_children

Rights of women prisoners and their children are to be taken care of by
fully implementing the guidelines issued by the Apex Court. Female
prisoners with their children ought to be segregated and kept separately.
Separate Kitchens/kitchenettes may be allowed inside the female wards.
Supply of fixed quantity of milk or fruit is not sufficient to meet the
dietary requirements of children. Their diets ought not to be the same as
that for adults. Inoculation and vaccination of female
prisoners/children/othets ought to be taken up on priority. Children-
ought to be allowed to play outdoors under proper watch, enabling them
to enjoy free and fresh air. | |

12. Food supply

The cost of food supplied to the prisoners needs to be re-fixed. Inclusion
of adequate quantity of vegetables in the daily menu of the prisoners

needs to be ensured. A weekly chart of balanced diet to prisoncrs ought
to be drawn up and displayed, as is r,ractlsed in the jails of Kerala.
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13. Literacy

L Teree ;o om .- -

Education should bé i'eCOgnized as a basic right of all prisoners not to
be left as a choice to be made by them. Literacy program should be

redesigned and further strengthened and their quality improved to
achieve 100% literacy in the jail.

14. Vocational programs need to be restructured, diversified and up-
scaled. Whereas skill development could be the goal in the case of
younger prisoners, in the case of older prisoners it should be their
meaningful engagement in work-related activities. Computer classes
should be run for both young male and women prisoners.

15~Delggdlon and-decentralization - ---- -

C b e sanee e e im L ——— e £ s mem mem o memrr m e me -

At present the jail does not enjoy full autonomy, as the decision makmg
process appears to be centrahsed Delegatlon and decentrallsatlon can

environment can inspire mnovatlons in jail management.
17. Training

Wherever possible convicts spending long time in the jail could be
trained and their services utilized, especially.in the jail hospital. All jail
staff'should be trained in the subject of human rights.

18. AMC

All equipment, including the videc-conferencing system, should be got
repaired. AMCs should be sigiied with supply agencies.

18. Civil works

There is need to monitor pr "rgress of civil works undertaken by the PWD

and other agencies. Expenditure on this account needs to be monitored .
closely.

C)
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19, Alternate energy needs.to be harnessed.for] 1:ght1ng, heatmg et
cooking etc. i ;

20. Services of reputed NGOs should be utlhzeld in the areas of health,

education training, prisoner’s welfare, and counsellmg
[

21. Audit
Budget expenditure under all items should be alé"d.ited to find out 1f any
misappropriation has taken place. | ; ,

22. Untied funds

An untied fund of Rs.10 fakhs may be providedf!tb the jail for taking up
emergency items of works. for the welfare-of prisoners.-1t-should-be
~sanctioned by a comiittee of DM/SPand the Jall Superintendent.”

Improving the quality of life of the pr—:soners#should get the top most -
priority in every jail. Basic rights of prisoners airé protected under the
United Nations Standard Minimum Rules for t};i"e'; Treatment of Prisoners.

Jail administration, therefore needs to be re-oriém_!ted towards a more

open, humane and right-based system. 1, ‘

The Model Jail, Chandigarh has certainly ensured basic facilities to
prlsoners although some gaps still Temain; like’ (gvercrowdrng in some

~ wards, maintensnce of toilets and water purifiers, supply of proper
clothing and bedding, telephone facility etc. Bz;sm rights of prisoners to
clean and adequate drinking water, sanitation and bathing facilities and
day to day needs cught to be ensured to all prlsoners befiiling the status
of the jail. Apart from ensuring physical faczlztzes the jail administration
needs to create an enabling environment for achzevmo the mental well
being of prisoners as well. Both physical and nr;ental needs are to be
taken togethei: iot i isolation to one another iA holistic approach is

I_’ R

NCCESSar v' ‘s’u": {""t iave "‘sr‘“ I'E\u[ts Tﬁl‘f{“ ]0}’]8‘ [eFiF f)rl?u/t in .;v DI

o~
)

|
!
t
|

- e - — Sk .
R
i
!
i




,
b=,

L 4

29 ()

r»SQfﬁﬁé’;th?Eﬁ;Sfa?dal‘ds;:;(?Htpafi withHI’ihaf.;‘,.fail,dfidgisi;_r}fz:yingfoQ;:' e e i

maintenance of those standards so that the Model Jail Chandigarh too

becomes a model for other central jails in the country. The Central Jail
Chandigarh hasto go a long way in achieving the status of a Model Jail
on par with Tihér Jail. Being the only jail in the UT, with some efforts,

this could be achieved very easily by the Chandigarh Administration.




